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IN THE COURT OF SESSIONS JUDGE,
LAKHIMPUR, AT NORTH LAKHIMPUR.

Present : S.P. Khaund,
Sessions Judge,
Lakhimpur, North Lakhimpur.

Date of Judgment : 26.04.2022.

Sessions Case No.13(NL)2019.

(GR Case No.2425/2018)

Complainant. Md. Abdul Rahman.

Represented by - Mr. J. Saikia, 
Public Prosecutor.

Accused Md. Nazar Ali.                … ‘A’ 

Represented by Mrs. M.D.G. Baruah,
Advocate.
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APPENDIX- 13
Date of offence. 22.09.2018.

Date of FIR. 23.09.2018.

Date of charge-sheet. 30.11.2018.

Date of Framing of charges. 11.02.2019.

Date  of  commencement  of
evidence.

24.02.2021.

Date  on  which  judgment  is
reserved.

20.04.2022.

Date of Judgment. 26.04.2022.

Date  of  the  Sentencing  Order,  if
any.

Accused Details :
Rank

of
the

accu
sed

Name of
accused

Date of
arrest.

Date of
release on

bail.

Offence
s

charge
d with.

Whether
acquitted

or
convicted

.

Sentence
imposed

Period of
detention
undergone
during Trial

for
purpose of

Sec.428
CrPC.

A Md.  Nazar
Ali.

24.09.2018 12.02.2019. u/s 306
IPC.

Convicted RI for 5
years with
a fne of

Rs.1,000/-
i.d., RI for 1

month. 

142 days.
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J U D G M E N T

1) An excerpt of the prosecution case is that the

marriage between Nazar Ali (hereinafter referred to

as ‘A’) and Fozila Begum (hereinafter referred to as

the deceased) was solemnised about 13 years ago.

A few days after their marriage, the deceased was

subjected  to  immense  cruelty  by  ‘A’  to  meet  his

illegal  demand of  dowry.  Cruelty  was  to  such  an

extent that the deceased during her lifetime had to

suffer  injuries  like  fractures  of  her  limbs.   Six

months prior to the incident, the deceased was also

attacked by A with a dagger, and he also tried to

strangulate her and these impelled the deceased to

take shelter in her parental home. Her siblings and

parents took care of her treatment and took her for

medical examination. After recovery, the deceased

again returned back to her matrimonial home, but,

she was driven out from her matrimonial home and

the deceased again returned to her parental home.

After a few days, ‘A’ went to his in-law’s house and

convinced  the  deceased  to  return  to  her

matrimonial home. On 22.09.2018 at about 10 pm,

‘A’ relentlessly assaulted the deceased with ‘lathi’

and killed her and hanged her body by a tree.  

2) An F.I.R. regarding this incident was lodged by

the  younger  brother  of  the  deceased,  Abdul

Rahman (hereinafter the informant). A Banderdewa
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OP GD Entry No.410 dtd. 24.09.2018 was registered

and the FIR was forwarded to the Bihpuria PS, and a

Bihpuria  P.S.  Case  No.606/2018  was  registered

against ‘A’.

3) The  Investigating  Ofcer  (I.O.  in  short)

embarked upon the investigation.  He went to the

place of occurrence, made preparations for inquest

and thereafter forwarded the body for autopsy. He

prepared  the  sketch  map  and  recorded  the

statements of  the witnesses.  On fnding sufcient

incriminating materials, the I.O. submitted charge-

sheet  against  ‘A’  under  Section  306/  323  of  the

Indian Penal Code (IPC for short).

4) On  appearance  of  the  accused,  ‘A’,  copies

were  furnished  and  this  case  was  committed  for

trial  by  the  Addl.  Chief  Judicial  Magistrate,

Lakhimpur,  North  Lakhimpur,  vide  order  dated

21.01.2019  in  G.R.  Case  No.2425/2018.  After

hearing  both  the  sides,  a  formal  charge  under

Section  306  IPC  was  framed,  read  over  and

explained  to  ‘A’  and  ‘A’  abjured  his  guilt  and

claimed innocence.

5) To  substantiate  its  stance,  the  prosecution

adduced  the  evidence  of  8  (eight)  witnesses

including the Medical Ofcer (M.O. in short) and the
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I.O. and marked various documents as exhibits. The

defence cross-examined some witnesses to refute

the charges. 

POINTS FOR DETERMINATION :

6) On  the  backdrop  of  the  rival  contentions

proponed  at  the  bar,  the  following  points  are

apposite for proper adjudication of this case.

i) Whether on 22.09.2018, during night hours, the

deceased committed suicide by hanging herself to

death?

ii)  Whether  ‘A’  abetted  the  deceased  to  commit

suicide? 

Decision  thereon  and  the  reasons  for  the

decision :

7) To decide this case in its proper perspective, it

is necessary to delve into the evidence.

8) The informant, Md. Abdul Rahman testifed as

PW2 that ‘A’ was his brother-in-law, married to his

elder sister, Fozila Begum. They were blessed with

four  children.  More  than  a  year  ago,  his  sister

(deceased) died in her matrimonial home. A’s son

from his frst wife came and informed them about
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Fozila’s (deceased’s) death. A’s son also informed

them that ‘A’ and the deceased had a fght before

the death of  the deceased.  PW2 testifed that  he

learnt  that  his  brother  and  other  people

immediately went to A’s house in the morning, and

saw his sister hanging under a tree. After sometime,

police came from Bangalmara OP and his  sister’s

body was  brought  down.  He did  not  examine his

sister’s  body  for  injuries.  His  sister’s  body  was

forwarded for autopsy from the Police Station. He

lodged  the  FIR,  Ext.1,  wherein  Ext.1(1)  is  his

signature. 

9) In his cross-examination,  he testifed that  he

had narrated about the incident of his sister’s death

to the scribe of the FIR. But, he did not know what

was  written  in  the  FIR.  After  visiting  his  sister’s

house, he along with his younger brother went to

the Police  Station.  He also  admitted in  his  cross-

examination that he did not enter into his sister’s

house. He has also admitted about his omission to

state u/s 161 CrPC that A’s elder son informed them

about his sister’s death and told him that ‘A’ and

the deceased had a fght before her death. He has

admitted  that  their  family  members  names  were

not included in the NRC, and the deceased informed

him that her name was not enlisted in the NRC. He

further admitted that he did not know if his sister
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committed  suicide  because  her  name  was  not

included in the NRC (National Register of Citizens).

10) There is  indeed an essence of cruelty in the

PW2’s  evidence.  In  his  cross-examination,  he

admitted that he did not mention u/s 161 CrPC that

A’s elder son informed him or his family members

that ‘A’ and the deceased had a fght prior to her

death.  The  evidence  of  Md.  Abdul  Malek  (PW1)

depicts  that  when  he  went  to  his  sister’s  house

after receiving information of her death, he noticed

that  the  room  was  in  a  ransacked  condition.  He

(PW1)  also  noticed  that  his  sister’s  body  was

covered with mud, and there were injuries on her

body and one woman informed him that his sister

sustained  injuries  on  her  private  parts  also.  His

sister was hanging near a pond outside her house.

The deceased was also PW1’s elder sister. 

11) The evidence-in-chief of PW1 depicts that his

sister was subjected to relentless cruelty. ‘A’ used

to assault his sister with whatever came on his way

including objects made of iron, and once his sister’s

hand was fractured, but they took no steps against

this  incident.  PW1’s  evidence  also  depicts  that

cruelty  was  prevalent  in  A’s  household.  No

contradiction  could  be  elicited  through  his  cross-

examination. He merely denied the suggestions by
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the defence. Although, he (PW1) noticed injuries on

his  sister’s  body,  his  evidence  has  not  been

substantiated  by  the  evidence  of  PW2.  PW2 was

present  during  inquest,  but  the  Public  Prosecutor

did  not  prove  the  Inquest  Report.  The  M.O’s

evidence  does  not  prove  that  the  deceased

sustained injuries prior to her death.

12) Dr. Tulshi Prasad Chutia testifed as PW7 that

on 23.09.2018, while serving as M & H.O. at North

Lakhimpur Civil Hospital, he performed autopsy on

the  body  of  Fozila  Begum at  3.30  pm,  who  was

identifed by UBC 424, Abdul Mohar. His fndings are

as follows :

“I. EXTERNAL APPEARANCE :-

1. Condition of subject stout emaciated, decomposed etc.:-

An average size non-decomposed female dead body with

rigor mortis present in the limbs.

2. Wounds-position and character, Bruise-position, size and

nature, Mark of ligature on neck dissection etc. :- Absent. An

obliquely placed non-continuous ligature mark high up in the

neck. The knot impression of the ligature mark is just below

the tip of the left mastoid. On dissection of the ligature mark

it is parchment in colour. 

II. CRANIUM AND SPINAL CANAL:-

1. Scalp, skull and vertebrae :- Apparently healthy. 

2. Membrane :- Apparently healthy.

3. Brain and spinal cord :- Apparently healthy.

III. THORAX :-

1. Walls, ribs and cartilages :- Apparently healthy.

2. Pleurae :- Apparently healthy.
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3. Larynx and tracheae :- Apparently healthy.

4. Right Lung and Left Lung :- Apparently healthy.

5. Pericardium :- Apparently healthy.

6. Heart :- Apparently healthy.

7. Vessels :- Apparently healthy.

IV. ABDOMEN:-

1. Walls :- Apparently healthy.

2. Peritoneum :- Apparently healthy.

3. Mouth, pharynx and oesophagus :- Apparently healthy.

4. Stomach and its `contents :- Apparently healthy.

5. Small intestine and its contents :- Apparently healthy.

6. Large intestine and its contents :- Apparently healthy.

7. Liver :- Apparently healthy.

8. Spleen :- Apparently healthy.

9. Kidney :- Apparently healthy.

10. Bladder :- Apparently healthy.

11.  Organs of  generation,  external  and internal  :- Normal

size healthy uterus.

V. MUSCLES, BONES AND JOINTS :-

1. Injury :- Absent.

2. Disease or deformity :- Absent.

3. Fracture :- Absent.

4. Dislocation :- Absent.

MORE DETAILED DESCRIPTION :-  An average size non-

decomposed female dead body with rigor mortis present is

found with an obliquely placed non-continuous ligature mark

highup in the neck. The knot impression of the ligature mark

is just below the tip of the left mastoid. On dissection of the

ligature mark, it is parchment in colour. There is drooling of

saliva through the angle of the mouth of right side.

OPINION :-  In  my  opinion,  the  deceased  died  due  to

asphyxia  as  a  result  of  hanging.  The  hanging  is  ante

mortem.” 

Contd...  
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13) Thus, it is clear from the evidence of the M.O.

that no injuries were detected during Post Mortem

examination.  He has specifcally  mentioned about

absence of injury or fracture on examination of the

victim’s  body.  He  has  not  mentioned  about  any

injuries  on  the  victim's  private  parts.  Thus,  it  is

clear  that  this  is  an  incident  of  suicide  and  not

homicide.  

13) A’s son, Md. Tufaijul Islam testifed as PW5 that

the  informant,  PW2 is  his  uncle  (Mama)  and  the

deceased  was  his  mother.  His  mother  committed

suicide  two  years  ago.  When  his  mother’s  name

was  not  included  in  the  NRC,  she  committed

suicide.  In his cross-examination,  he testifed that

he used to sleep with his mother in one room, and

his  father  used to  sleep  in  a  separate  room.  His

mother sank into depression when her name was

not enlisted in the NRC. 

14) The plea taken by the defence was that  the

victim committed  suicide  because  her  name was

not enlisted in the NRC. PW1 and PW2 admitted in

their  cross-examination  that  the  name  of  the

deceased  was  not  enlisted  in  the  NRC.  PW2

admitted in his cross-examination that his sister’s

name was not included in the NRC, and PW1 has

admitted in his cross-examination that his sister
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died a month after she learnt that her name was

not  included  in  the  NRC.  ‘A’  admitted  in  his

statement  u/s  313  CrPC  that  his  wife  committed

suicide, but he did not take the plea that his wife

committed suicide as her name was not included in

the NRC. It is amply clear that PW5 tried to save his

father and he testifed that his mother committed

suicide because her name was not included in the

NRC. It is also clear that this is a case of suicide,

and not a case of homicide. The essence of cruelty

has  been substantiated  by  the  evidence of  other

witnesses also.

15) Md. Abdul Kadir testifed as PW3 that he heard

that ‘A’ killed his wife, Fozila Begum. In the evening

of the incident, he was in the market center and he

heard a commotion emanating from A’s house. He

learnt  that  ‘A’  assaulted  his  wife,  and  on  the

following day, he heard that A’s wife passed away.

While  ‘A’  was  assaulting  his  wife  in  the  previous

evening, he went to A’s house and rebuked ‘A’ for

assaulting his wife, and thereafter, he returned. On

the following day, A’s wife passed away.

16) PW3’s evidence also depicts that he heard a

commotion when ‘A’ was assaulting his wife, and he

went to A’s house and rebuked him for assaulting

his wife. Immediately, on the following day, A’s wife
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passed away. Thus, it is clear that PW3’s evidence

clearly  depicts  that  the deceased was abetted to

take her own life. 

17) PW3  further  testifed  that  once,  A’s  wife

sustained fractures as a result of an assault  and

they  took  her  for  treatment.  This  evidence  is

substantiated by the evidence of PW1, who testifed

that once his sister suffered from fractures as ‘A’

inflicted  injuries,  which  caused  the  fracture.  PW3

further testifed that on the following morning of the

fght,  which  took  place  in  the  previous  night,  he

went to A’s house and saw A’s wife’s body hanging

under  a  tree  by  a  rope.  The tree  was  a  tall  and

slender tree and the tree was not very thick and it

was not possible for a woman to climb such a tall

tree. He also noticed mud on A’s wife’s body and it

could be deciphered that ‘A’ killed his wife, dragged

and hanged the body. He immediately informed the

police.  The  police  came  and  arrested  ‘A’.  After

sometime,  the  Circle  Ofcer  came  and  the  body

was brought down, and the Circle Ofcer examined

the body. The Circle Ofcer informed that the victim

had injuries on her lower abdomen. Thereafter, the

body was forwarded for Post Mortem examination. 

18) The  defence  tried  to  controvert  PW3’s

evidence, but the defence did not cross-examine
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the I.O. as per Section 145 of the Indian Evidence

Act, 1872 ( Evidence Act for short ) qua Section 162

CrPC. He has denied of any omission to state u/s

161 CrPC about the fght in the previous evening

and then of his going to A’s house and confronting

‘A’ for assaulting his wife. He has  also denied of his

omission  to  state  u/s  161  CrPC  on  an  earlier

occasion,  ‘A’  assaulted  the  deceased and  caused

fractures on her hand. The I.O. who was examined

as PW8, John Patari was not questioned regarding

this omission to afrm any such omission of PW8 u/

s 161 CrPC. The cross-examination of PW8 depicts

that  he  was  questioned  about  the  quality  of  the

investigation  conducted  by  him  and  about  the

correctness  of  the  charge-sheet  laid  against  ‘A’.

Thus,  it  is  held  that  no  contradictions  could  be

elicited through the cross-examination of PW3 and

the cross-examination of  the I.O.  (PW8).  Although

PW7 has not mentioned about mud smudged on the

victim's body, the evidence of PW1 and PW3 clearly

depicts that mud was noticed on the victim's body.

PW3  is  an  independent  witness  and  he  heard  a

commotion emanating from A’s house when he was

in the market center and he saw ‘A’ assaulting his

wife and rebuked him.

19) The  evidence  of  PW4  also  depicts  that  he

noticed mud on the victim's body. After assessing
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the evidence of PW1, PW3 and PW4, it is held that

PW1, PW3 and PW4 are reliable witnesses. 

20) Md.  Saiful  Islam  testifed  as  PW4  that  the

deceased died about 3 years ago ( from the date of

his deposition on 17.01.2022 ). On the morning of

the  incident  at  about  6  am,  he  received  the

information that Fozila Begum died. Then, he went

to A’s house and he saw A’s wife hanging under a

tree.  He noticed mud on one side of  the victim's

body and mud on the same side of her leg, but the

other  leg  was  not  smudged  with  mud.  He  also

noticed that the victim's chin was hanging by a rope

and not by the neck. The body was found hanging

on a slender tree. The deceased was clutching Pan

in her fst, and he noticed some 1 rupee, 2 rupees

coins  on  the  floor  under  her  body,  which  was

hanging under a tree. 

21) The  evidence  of  PW6 also  supports  the  fact

that the deceased died about 2 / 3 years ago. Md.

Afaj Uddin testifed as PW6 that Fozila Begum died

about 2 / 3 years ago ( from 14.02.2022 ). When he

went to Tinthengia Centre, he heard that a woman

committed suicide. Then, he went to the place of

occurrence  and  saw  the  woman  hanging.  About

300/ 400 persons already gathered at the place of

occurrence. 
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22) The I.O. is a formal witness and he testifed as

PW8. Sri John Patori is the I.O. and he stated that on

23.09.2018, he was posted as I/c at Bangalmara OP.

On  that  day  at  about  6.30  am,  Abdul  Rahman

informed him that his sister,  Fozila Begum’s body

was  found  hanging  in  front  of  her  house  and  he

registered a GD Entry  No.410 dtd.23.09.2018.  He

took  up  the  investigation.  He  informed  the

Superintendent  of  Police,  the  Ofcer-in-charge  of

Bihpuria  P.S.  and  the  Executive  Magistrate  over

phone about  the incident  and proceeded towards

the place of occurrence.  He went to the place of

occurrence and cordoned off the area till arrival of

the Executive Magistrate. He also prepared sketch

map. Meanwhile, he recorded the statements of the

witnesses. He proved the Sketch map as Exhibit P-

3/PW8, wherein Exhibit P-3(1)/PW8 is his signature.

After inquest, the body was forwarded for autopsy.

He  apprehended  ‘A’.  On  the  same  day  at  about

11.30 am, the informant lodged the FIR, which was

registered as Bihpuria PS Case No.606/2018 u/s 302

IPC.  Ext.1(2)   is  the  signature  of  the  O.C.  Nitul

Rajkhowa,  who  entrusted  him  to  investigate  the

case.  After  completion  of  investigation,  he

submitted charge-sheet, Exhibit P-4/PW8. He proved

his signature as Exhibit P-4(1)/PW8. 

23) It  is  clear  from  the  sketch  map,  Exhibit

P-3/PW8 that the tree under which the victim's body
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was found hanging, was near a pond. It is also clear

that A’s house is near Tinthengia centre, which is

marked as ‘F’ on the sketch map, Exhibit P-3/PW8.

Thus,  the  evidence  of  PW8  substantiates  the

evidence of  PW3 that  the centre where PW3 was

waiting on the previous night of the incident, was

the  same  Tinthengia  centre.  Any  commotion

emanating  from  A’s  house  can  be  clearly  heard

from the market centre or Tinthengia centre, which

is marked as ‘F’ in the sketch map. The evidence of

PW3 is found to be reliable. The victim was indeed

abetted  to  commit  suicide.  The  evidence  of  PW1

and  PW2 is  substantiated  by  the  evidence  of  an

independent witness i.e., PW3. PW2 has admitted in

his  cross-examination  that  the  FIR  was  written

according to his narrative. The FIR is substantiated

by the evidence of PW2.

24) I would like to reiterate that no contradiction

could be elicited through the cross-examination of

PW1, PW2 and PW3. The evidence of PW1, PW2 and

PW3 and the contents of the FIR clearly depicts that

the  deceased was  a  victim of  domestic  violence.

The cruelty and domestic violence in the household

of the deceased was so intense that PW3 heard ‘A’

assaulting his  wife from Tinthengia centre.  It  was

the  duty  of  the  prosecution  to  prove  the  extract

copy of the GD entry as well as Inquest Report.
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Although,  the  prosecution  failed  to  prove  the

Inquest  Report  and  the  extract  copy  of  the  GD

Entry,  yet  there  is  clinching  evidence  that  ‘A’

subjected  his  wife  to  cruelty,  which  drove  the

deceased to take her own life, and an outsider had

to  go  in  and  intervene  in  the  dispute  between

husband  and  wife.  The  evidence  of  one

independent witness is found to be sufcient to hold

‘A’  guilty  of  the  offence  of  abetment  to  commit

suicide.

25) I would like to reiterate that the plea taken by

the  defence  that  the  victim  committed  suicide

because her name was not enlisted in the NRC has

not been substantiated when the statement of ‘A’ u/

s 313 CrPC was recorded.  As per Section 134 of

the  Evidence  Act,  no  particular  number  of

witnesses shall in any case require for proof

of any fact. 

26) In  this  case,  we  have  the  evidence  of  one

independent witness and two related witnesses to

bring  home the  charges  levelled  against  ‘A’.  The

incident of cruelty depicted by PW3’s evidence was

not in the remote past, but it was in the proximate

past.  On  the  previous  day,  PW3  rebuked  ‘A’  for

assaulting  his  wife  and  subjecting  her  to  curelty.

The evidence of PW1, PW2 and PW3 clearly depicts

that the victim was relentlessly subjected to cruelty.

Contd...



18              Sessions Case No.13(NL)2019.

Even the evidence of independent witness depicts

the  extent  of  cruelty  meted out  to  the deceased

during her  lifetime.  The battered victim was thus

pushed to take her own life.

27) Recapitulating  the  entire  evidence,  it  is  held

that there is clinching evidence that the deceased

was subjected to cruelty by her husband during her

lifetime. When the victim was unable to endure the

ceaseless and relentless cruelty meted out to her

by ‘A’, she took her own life. The M.O’s evidence

clearly  depicts  that  the  deceased  committed

suicide.  The  evidence  clearly  depicts  that  the

deceased was subjected immense cruelty prior  to

her  death and even on the previous night  of  her

death.  It  is  held that the prosecution could prove

beyond reasonable doubt that ‘A’ prior to and at the

time  of  death  of  the  deceased  subjected  her  to

cruelty and assaulted her, abetting the deceased to

commit suicide. The approximate date and time of

the incident given by the witnesses proves that the

deceased died on 22.09.2018.

28) Abetment  is  described  u/s  107  of  the  I.P.C,

which reads as - 

“107. Abetment of a thing.—A person abets the doing of a
thing, who—
(First) — Instigates any person to do that thing; or
(Secondly) —Engages  with  one  or  more  other  person  or
persons in any conspiracy for the doing of that thing, if an
act  or  illegal  omission  takes  place  in  pursuance  of  that
conspiracy, and in order to the doing of that thing; or
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(Thirdly) — Intentionally aids, by any act or illegal omission,
the doing of that thing. Explanation 1.—A person who, by
wilful  misrepresentation,  or  by  wilful  concealment  of  a
material  fact  which  he  is  bound  to  disclose,  voluntarily
causes or procures, or attempts to cause or procure, a thing
to  be  done,  is  said  to  instigate  the  doing  of  that  thing.
Illustration  A,  a  public  ofcer,  is  authorized  by  a  warrant
from a Court of Justice to apprehend Z. B, knowing that fact
and also that C is not Z, wilfully represents to A that C is Z,
and thereby intentionally causes A to apprehend C. Here B
abets by instigation the apprehension of C. Explanation 2.—
Whoever, either prior to or at the time of the commission of
an act, does anything in order to facilitate the commission of
that act,  and thereby facilitate the commission thereof,  is
said to aid the doing of that act.“.

29) In the instant case, ‘A’ is held guilty of offence

u/s 306 IPC for abetting his wife to commit suicide.

The  prosecution  has  proved  its  case  beyond

reasonable doubt. 

30) I have heard the accused, ‘A’ on the point of

sentence. He has replied that he is innocent. He has

also  answered  that  he  is  the  father  of  minor

children and if he is kept in confnement, his family

will suffer immensely, as he is the sole bread winner

of his family.

31) I have considered the facts and circumstances

of  this  case.  I  have also considered the evidence

against ‘A’. It is held that ‘A’ deserves punishment,

which  will  deter  him  and  also  prevent  him  from

acting in such a manner in the future. The evidence

reveals that the deceased was the accused person’s

Contd...
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(A’s)  second  wife.  Sufce  it  to  mention  that  a

sentence  of  imprisonment  for  5  (fve)  years  will

meet the ends of justice and will send a message to

the society at large to abhor crimes of this nature. 

32) This  decides  both  the  points  taken  up  for

decision.

SENTENCE

33) Accused, ‘A’ is convicted u/s 306 IPC and he is

sentenced to undergo Rigorous Imprisonment for 5

(fve) years and to pay a fne of Rs.1,000/- (Rupees

One Thousand) only, and in default of payment of

fne, he is to undergo Rigorous Imprisonment for 1

(one) month. 

34) The  period  of  detention  of  ‘A’  during

investigation and trial is set off with the custodial

sentence. ‘A’ was already in custody for 142 days

during pendency of this case. 

35) The children of the deceased, who are related

to her by blood and who are not her step children,

are the victims of this case. So, recommendation is

made  to  the  Secretary,  District  Legal  Services

Authority,  Lakhimpur,  North  Lakhimpur,  for

assessment of compensation only to the legal heirs

of the deceased after ascertaining that the children

of the deceased are related by blood and are not

step children. 

Contd...
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36) If  the  Secretary,  District  Legal  Services

Authority, Lakhimpur, believes that the deceased’s

children  deserves  compensation,  the  amount

disbursed as  compensation may be kept  as  fxed

deposit  till  the  victims  of  this  offence  attain

majority. 

37) Furnish  a  free  copy  of  the  Judgment  to  the

convict, ‘A’.

38) Send a copy of this Judgment to  the District

Magistrate, Lakhimpur.

Given under the hand and seal of this Court on the

26th day of April, 2022.

                                           ( S.P. Khaund ) 
                                           Sessions  Judge, 
                                 Lakhimpur, North Lakhimpur.

Certifed that the Judgment is 
typed to my dictation and 
corrected by me and each page 
bears my signature.

( S.P. Khaund )
Sessions Judge,
Lakhimpur, North Lakhimpur.

Contd...
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APPENDIX-14
A. Prosecution :

Rank Name NATURE OF EVIDENCE
(EYE WITNESS, POLICE

WITNESS, EXPERT WITNESS,
MEDICAL WITNESS, PANCH
WITNESS, OTHER WITNESS)

PW1 Md. Abdul Malek. Other witness.

PW2 Md. Abdur Rahman. Informant.

PW3 Abdul Kadir. Other witness.

PW4 Md. Safqul Islam. Other witness.

PW5 Md. Tufaijul Islam. Other witness.

PW6 Md. Afaj Uddin. Other witness.

PW7 Dr. Tulshi Prasad Chutia. Medical witness.

PW8 Sri John Patori. Other witness.

B. Defence witnesses, if any :

Rank Name NATURE OF EVIDENCE
(EYE WITNESS, POLICE WITNESS,

EXPERT WITNESS, MEDICAL
WITNESS, PANCH WITNESS,

OTHER WITNESS)

Nil Nil Nil

C. Court witnesses, if any :

Rank Name NATURE OF EVIDENCE
(EYE WITNESS, POLICE WITNESS,

EXPERT WITNESS, MEDICAL
WITNESS, PANCH WITNESS,

OTHER WITNESS)

Nil Nil Nil

LIST OF PROSECUTION / DEFENCE/ COURT EXHIBITS.

A. Prosecution :

Sr. 
No.

Exhibit Number. Description.

1 Exhibit-1. FIR.

2 Exhibit 2 Post Mortem Report.

3 Exhibit P-3/PW8 Sketch map.

4 Exhibit P-4/PW8 Charge-sheet.

B. Defence :

Sr. 
No.

Exhibit 
Number.

Description.

Nil Nil Nil

C. Court Exhibits :
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Sr.
No.

Exhibit Number. Description.

1. Nil.  Nil. 

D. Material Objects :

Sr.
No.

Exhibit
Number.

Description.

1. Nil.  Nil. 

                                          ( S.P. Khaund ) 
                                          Sessions  Judge, 
                               Lakhimpur, North Lakhimpur.

Transcribed and typed by :
Sri Satyabrata Kshattry, Stenographer.


